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THE CENTRAL pOMIN ISTRET IVE TRIBUNAL .
PR INCIPAL BENCH: NEW DELHI ;K

0.A. No. 478/96

New Delhi this the 14th day of November 1996

Hon'ble shri S,R.Adige, Member (A)
Hon 'ble Or. A.Vedavalli, me mber (3)

shri Vipin Chandra Joshi,

/o Shri 8.C.Joshi,

436, Pushap Vihar, Saket,

NeU De]hl-17o . XX

: kpplicent
(By Advocate: Shri D.R.Gupta} '

Versus

1. Union of India through.
secretary, '
fiinistry of Non-Conventional
Ehergy Source,
8lock No.14,CG0 CompleX,
todhi Road, Neu Delhi-110003.

(By Advocate :Shri V.5.R.Krishna) oo
ORDER(Oral})
Hon 'ble Shri_ S.R.Adige, Member (A)
Hearde.
2. 8oth counsel agree that this Oi is disposcd

Lhe

of with a direction to the respondents subject o
_ A Nen n/m]"‘ o
ayailability of work they should considerktha annlicant
as a Casuai Labour in preference to putsiders and these
with pverallllesse: length of service. In “he evont
of re—engagement the :espondents_should thercafter
consider the applicant's case for grant of temporzly
status in accordance with the scheme of casual labourtt
(Grant of Temporary Status) scheme and pass 2 dotuilnd

and speaking order thereon in accordance with 18w undar

intimaticn to the applicant.

3. While doing so respondent should take into

account the past service rendered by the enp” loant.

4. The OA stands disposed of accordingly. o castss
PN pans
(DR. Ao VEDAVALLT) (S.RenDIY:;
Member{J} Member{n)




